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APPLJATIcN NUMBER: 	523 of 1994 and 631 of 1994. 

APPLICPNT$: 	 RESPDaNTs: 	 - 
Smt.L.Parirnala 	v/s. 	Controller of Defence Accounts(Ors), 

To.. 	 Bangalore and Others. 

Dr.M.SNagaraja,Advocate,No.1,Fjr5 Cross,Second Floor, 
Suj atha Complex, Gandhinagar, Bang alore-9. 

The Senior Accounts Officer, 
Defence Accounts,O/o.Area Accounts Office, 
No.45, Baird Barracks,Bangalore-560 042. 

The Estate Officer, 
Controller of Defence Accounts(Ors)South, 
Agaram Post, Bang alore-560007. 

Sri.M.S.P adrnarajaiah,Senior Central Govt.Stng.Counsel, 
High Court Bldg, Bang alore-560001. 

Subject:- Forwarding of cpes o the Crders Passed by the 
Central adm5.niratjve Tribunal,Bangalore. 

Please find enclosed herewith a copy of the ORDER/ 
STAY DER/TERTJV1 OBDER/, passed by this Tribunal inthe above 
mentioned application (s ) on 	 QA 

c_ 
DEPUTY REGISTRAR 1  

JUDICIAL BRPNCHES. 
C- gm* 



CENTRAL *DMINISTRATIVE TRIBUNAL;BANCALORE BENCH 

APpijcAT 	N0. 523/1994 and 

631/1994 

THURSDAY, DATED THE THIRTYFIRSI DAY OF MMCH91994 

Mr. )ustice p.. Shyamsunder, Vice Chairman 

Mr. T.V. Ramanan, Member (A) 

Smt. L. Parjmala 
W/o. late Sthri N. Lawrence 
R/O 8.13/99  D.A.D. Quarters 
Cambridge Layout, Someewarapura 
Ulsoor, Bangalore-560 008. 	 •.. Applicant 

(By Dr. M.S. Nagar8j9, Advocate) 

Vs. 

Controller of Defence Accounts 
(Ore) South, Ageram Posts 
Bangalore - 560 007. 

Controller General of Defence 
Accounts, West Block, V. 
R.K. Puram, New Delhi - 110 066. 

Accounts Officer (Defence Accounts) 
Area Accounts Office 
45, Baird Barracks, Bangalore..560 042. 

Secretary to Government of India 
Ministry of Defence, South Block 
New Delhi - 110 011. 	 ... Respondents 

( By Shri M.S. Padmarajajah, S.C.G.S.c.) 

0 R DER 

(Mr. Justice P.K. Shyamsunder, Vice Chairman) 

These  are two interconnected matters which 

we propose to dispose oby one order after considering 

the argurrients of both sides. The applicant being common 

in both these applications, in one she has asked for 
( 
& 	 stay of an order evicting her from the official quarters 

e 	 and in the other she has asked us to issue a direction to 

the department to appoint her on compassionate grounds0  
\ &j ' 	 . /• 
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Dr. N.S. Nagaraja learned/counsel appearing for 

the applicant in oth thea cases t8118 US that 

the department i self has ow activated the case of 

the applicant ?o compassiL nate appointment in a 

manner favourabl/ to her nd that orders are likely to 

	

be issued in a 	rtn1ght' tiflBe In the circumstance8 

	

we think there 	no nesS to press both these cases 

for a final dec sion on a issues raised therein. 

Accedinc to his 1 aubmissi n, we make an order directing 

the department o take a/decision on the applicant's 

representation ;'for Compa sionate appointment 88 

expediticusly /s possibli and in the meanwhile not to 

press for her viction lrom the official quarters at 

least for 3 moths from/today. She will of course have 

to pay th pr 'cribed 1 cenca fee. 

/ With th se observations, these 

applications tend dis sad of/. 

We exp'ct the authorities to dispose 

of the appli nt's rep esentatjon for compassionate 

appointment 1 ithin 2 u nths from the date of receipt of 

a copy of th a order. 

J 

(T.v. R ArJAN) 	 (P.KO SHYAIISUNDER) 

	

P1EMBER A) 	 VICE CHAIRMAN 
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